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central Administrative Tribunal, Principal Sencb
Of i qi fis-1 AC'pl .i.Q.a.t 1 o

Hew Delhi, this the f^^ay of November, 2000
' ble Plr . Kuldip Singu, 'Aemb'&r f J|

Hon' ble Mr, S. AlTi Risvi, Mkerober U)

Ghri Shahabiiudin Khan
workiuQ as Carpenter ^
TH rh" Central Road Resear cn .j.
Maharani Eagh Staff Quart.ers of CRRl,
fAshararn. _c-ayw, _ _ AppliGant
New Delh:i --! i u Too.

(By Advocate None)

], Council of Scientific & Industrial
Research, Anusanuhan Bhawan,
Rafi Marg, New Delhi-llO 0"! ^ ^
through the Joirit Secretary

7, Director, ^
Central Road Research Inscitutw,
p.O, CRRI,

Delhi Mathura Road,
Now Delhi-] 1 0 02 0. - Respondsfats

(By Advocate •- Ms. Getanjali Goel),

Ey( Hon • ble iJl

The applicant in this OA is aggrieved of the

fact that the respondents have refused tu counc

cervices of the applicant which he had rendered frcm

1 ,5.31 to 31.10.1995 on the basis of the work chargeu

posting for the purpose of assessment-promotion to the

fsext higher grade post.

2^ The case of the applicant is that he was

recruited on the work charged post of Carperitef un

1 ,6. i RSI by following the recruitment procouuj <=?

after recruitment to the post of Carpenter the

applicant was medically examined, nis en.;=!.ci<xue!

antecedents were also verified and he was admitted to



gff, Besides that, he was also allowed to cross
,,to Efficiency Bar on the post of Caroentor, but the
respondents are not countinfl his Past service for the
purpose of assessment-promotion to the nest higher
srade on the Plea that the applicant was not recruited
by following the recruitment procedure, which plea of
the respondents is false because otherwise the
applicant would not have been medically examineo anu

not admitted to the GPF, The applicant. therefore.
seeks a direction from this court to the respondents
to the effect that they be directed to oouio- '-he
services of the applicant as work charged carpenter
y,e.f. i .n.Si to Salt).55 in a regular pay scale on
which he was appointed and after ccuncin,,, "i-- '

the i-espor,dents should order assessmeht-promotion
aftor 7 years from i.s.ss and further from 1 ,6.95 and
S O O i"! r

The applicant fur ther states that his uevue

is within the period of limitation since one .if his
oolleagues who had been recruited on work oharged post

as Plumber has been informed vide order dated 10.11.99
that his services for the purpose of assessment ooulu

not be counted and similar orders would be isssied in

the case of applicant as he is a similarly situated
person so the application is within the limitation
per iou r

i, The applicant also pleads that his services

had been regularised anri he had beeii sent for medical
evft«iination and was also admitted to the PF accoiint
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and aUotted GPF acooiint number as well, bheretore,
cannot b® that ho «as not worhlng on regular
basis. The applicant is alleging that he had riled an
OA No.H97,/9i wherein the directions were giten to
the respondents to reoulerlse the applicant by giving
him some relaxation and the . OA was disposed of on
4.5,95, Hence, the applicant claims than n®
entitled to the benefits of service rer,dersd by him
for a3se>sn!ent--promotior!;

c  The respondents have t-an-ei i ap utii

s  • _ J.. A - a i-j r.. i" i" p.'.i »"■; Vh V f i (iffr IP 1- ' ' ie-'-e
thet. the applioatien i-

applicant has prayed for a directiun cu
service w.ecf. K 6, I 931 to 3 > . 1 0, 1 995 n Thus it is
clear that the applicant is seeking benefits In
respect of the services rendered by him qin te lieiy

osen after he was regniarissd m t,ne yea
5995^ he had not asked for counting of his service and
this OA lias been filed only on A. 1 .2000. as such it is
time barred. Thus on that score alone, the OA is time
bar red.

h. Oh merits the respondents submitteu tncs.
I  J I p /• Cb /; h p, P.-STh' OX v,eriU-'® sUrS"vide letter dateo ziO.Av.-! h.n.

benefits of counting of past service rendered on the
work charged establishment followed by transfer to
reyiilar establishment and an employee is allowed to
count his past service for pensionar y benefits in
terms of CSIR letter dated and in computing
for assessmeivt.--promotion to the next higher grade as
per the i>ew assessment promotion scheme, an employee
has to fulfil the following conditions.-



(a> That the service renderert is «or 1;-char ged

and reaular posts is in the same grade and scale ot
pa y

(h) that the'effeotive date of assesofHent

promotion will not be earlier than, the date of
appointment of the individual to the regular
establishment Irrespective of the length of service on

work charged postctu oeu,

(c) that the inoumbeiit should possess tne

dualifioations and evperience prescribed for the post
and should have been recruited on worh-oharged pos.s
in accordance with the piesoribed recruitment
prooedurOr

,  It is further pleaded that since tne

aoBlioant does not fulfil those conditions and he has
been working on non-regular work charged post grade
for the specific work and without foUowing the
presoribeu recruitment procedure, so his services

aannot bo counted tor the purpose of
assossmon t/ pr oiriotion i

ye have, heard the learned counsel for the

respondents since no one tor the applicant turned uP

to argue the case and we have proceeded he decide th^
case on merits.
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At the outset we may mention ohai/ '-he

_A anpUoant is claiming that his 0,A. is within time
the basis of a letter at Anneyure A-i whioh was iss'iod
to some Otiier employee nnc) the appiioa:,'-

told that sindlar orders would be passed in one
of the applicant also since he is also a simllar
sltuateu person. In this regard we may mention that
on the basis of Annexure A- 1 which has been passed by
the respondents in case of som,e other employee, that
cannot extend the period of limitation for the purpose
of filing the preseht OA by the applicant, The
applicant on the point of limitation has submitted in
his OA that he has been making representations but no
order has been bassed by the respondents. Merely ouar
an order had been passed in the ease or some
employee the applicant cannot expooo Lnau
orders would be Issued in his case also as he is also
a  similarly situated Person, so his application is
Within the period of limitation.

P.{esides that we nsay also mention that thy

applicant was regularised by virtue of an order Passed
in the case of the applicar.t in OAd 1697/94 whereby the
Tribunal had given a specific direction to the
respondents to regularise the applicant atter
exerolsing powers of relaxation in terms of his
educational qualification. First of an i :

date till the filing of the present OA, the sppiica.e,

has not asked for counting of his past service nor he
has com,e against any order passed by the respondents
'Whereby the respondents had retuscj c-' r.cu!.t
.-.cvc-a -fer the purpose of assessiftent promotion, so

7^ '
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the applioatior, le being filed after 4 yeere frcS(
date of his regiilarisation as counting of hie P-t
se, sloes is itself barred by limitation, so the OA has
to bO' rojeoted.

Even on merits since the iudgeent In the
/  earlier OA has been pladed by the appUcant hlraself on

record do show that the applicant was regularised ever,
on wort Charged post on the basis of the order passed
by this Tribunal whereby the Tribunal had directed the
respondents to exercise the power of relaxatior, as
regards the educational dual ifloation of the applicant
Is oonoarned. That Itself goes to show that ■-rlr Ire
time the iudg»,ent was passed, the applioanr was
working only on ad hoc basis on work charged post and
his ap^intrrent was irregular since ho did not possess
the rcriuisite educational qualitioa ,00,,. -.c
also, he has hO claim to get his post service counted
for the purpose of assessinent-pruRiotio!! ;

Tr, view of the above. OA heo ifO iiierito cii!u

the eaiTie is dismissed^ No costs.

'T • 1

(S.A.T.' Rizvi) (KuidiP Sir.9h)
Member(A)

/Rakesh/


